IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERAEAD-
QeleNog 250 of 1993-

, _
Between VP’/ Dated: 26,3,1993,

KeMsSastry see applicant

) And
1, The Chief Postmaster General, A.,P.Circle, Hyderabad.“'
2e The buperintendent of Post Offices, Proddatur-

eae Respondents

Srie. I.Dakshina Murthy ~ _
Sri, M. Keshava Rao, Addl. CGSC,.

counsel for the Applicant
Counsel for the Respondents

-8

CQRAM:

Hon'ble Mr, R.Balasubramanian, Administrative Member
Hon'ble Mr, T.Chandrasekhar Reddy, Judicial Member -

The Tribunal made the following order:-

Admit the OsA.

The learned counsel for the applicant stated that in
similar cases Interim orders have been passed, In this case aly~
we pass the same interim order restraining'the respondents from/
reverting the applicant until further orders, \

135 of 1993.+ +the case on 16.4,1993 for counter along with O.Aj

L |
5 — '
Deputy Registrar{Judl.,) ‘

o N |

‘ Copy toi-
1. The Chief Postmaster General, A,P.Clrcle, Hyderabad-l.

2. The Superintendent of Post Offices, Proddatur-361y ' “
3, One copy to Sri. I.Dakshina Murthy, advocate, CAT, Hyd:"

4, One copy to Sri, M.Keshava Rao, Addl. CGSC, CAT, Hyd.
5, One spare CopY.
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